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4   SraTI 3M1URTTI 4 1 d, 12 ‘ileq, 2014 

No. 960(2)/LX/CLX-V-1-14-1(Ka) 12-07 

Dated, Lucknow July 12, 2014 

IN pursunace of the provisions of clause (3) of Article 348 of the Constitution of India, the 

Governor is pleased to order the publication of the following English translation of the Mohammad Ali 

Jauhar Vishwavidyalaya (Sansodhan) Adhiniyarn, 2007 (Uttar Pradesh Adhiniyam SanIchya 10 of 2014) 

as passed by the Uttar Pradesh Legislature and assented to by the Governor on July 11, 2014:— 

THE MOHAMMAD ALI JAUHAR TJNTVERSITY (AMENDMENT) ACT, 2007 

(UP. Act no. 10 of 2014) 

(As passed by the Uttar .Pradesh Legislature) 

AN 

ACT 

to amend the Mohammad Ali Jauhar University Act, 2005. 

IT IS HEREBY enacted in the Fifty-eighth Year of the Republic of India as 
follows:— 

Short title and 
comutencement 

Amendment of 
section 2 of U.P. 
Act no. 19 of 
2006 

Amendment of 
section 3 

Amendment of 
section 6 

Amendment of 
section 7 

1. (1) This Act may be called the Mohammad Ali Jauhar University 
(Amendment) Act, 2007. 

(2) It shall be deemed to have come into force on September 5, 2006. 

2. In section 2 of the Mohammad All Jauhar University Act, 2005, hereinafter 
eferred to as the principal Act,— 

(a) after clause (i), the following clause shall be inserted, namely:— 

"(i-i) "Hall" means a unit of residence nurturing corporate life 
maintained by the University for its students;' 

(b)for clause (s), the following clause shall be substituted, namely:— 

"(s) "University" means the Mohammad Ali Jauhar University 
established under this Act by the Trust as a minority educational institution," 

3. In section 3 of the principal Act, in sub-section (1) for the words 
"Mohammad Ali Jauhar University" the words "Mohammad All Jauhar University as a 

minority educational institution" shall be substituted. 

4. In section 6 of the principal Act,— 

(a)for clause (ii), the following clause shall be substituted, namely:— 

r(ii) to remove illiteracy and poverty among the Muslims by imparting 

modem and classical education with a view to bringing them at par with other 

citizens of the Country and for overall development thereof," 

(b) after clause (xi°, the following clauses shall be inserted, namely:— 

"(xiii) to promote Oriental and Islamic studies and give instructions in 

Muslim Theology and Religion and to impart moral and physical training; 

to promote the study of religion, civilization and culture of India, 

to promote specially the educational and cultural advancement of the 

Muslims in India." 

5. In section 7 of the principal Act, — 

(a) in clause (g) for the words "appointments thereto" the words 

"appointment thereto in accordance with the terms and conditions of service as 

per the statutes," shall be substituted. 
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in clause (h) for the words "specified period" the words "specified 

period and terminate the services after giving a reasonable opportunity of being 

heard;" shall be instituted. 

in clause (1) for the word 'Hostels', the words 'hall and hotels' shall 

be substituted. 

In section 8 of the principal Act, the words "or hold any office therein" shall Amendment of 

be omitted. 	 section 8 

In section 12 of the principal Act, in sub-section (2) for the words Amendment of 

"authorities of the University" the words "authorities of the University in such manner as section 12 

may be prescribed. " shall be substituted. 

In section 27 of the principal Act, in clause (j) for the words "the Amendment of 

appointment and emolument's" the words "the appointment, emoluments and section 27 

termination" shall be substituted. 

In section 31 of the principal Act, in sub-section (2) for the words Amendment of 

"Vice-Chancellor" the words "Vice Chancellor under sub-section (I)" shall be section 31 

substituted. 

In section 40 of the principal Act, in sub-section (1) for the words Amendment of 

"ten lakhs" the words "two crores" shall be substituted. 	 section 40 

In section 48 of the principal Act,— 
	 Amendment o of 

section 48 

in sub-section (1) for words "require the University", the words 

"require the University and the Trust" shall be substituted. 

in sub-section (3) for the words 'any officer or authority 

following words shall be substituted, namely:— 

"the three member inquiry committee headed by a retired High Court 

Judge with two members, one from the State Government not below the rank of 

the Special Secretary and the other from the members of the Executive Council 

other than the Vice-Chancellor." 

(c)for sub-section (6) the following sub-section shall be substituted:— 

"(6). If upon receipt of the inquiry report, the State Government is satisfied that 

the University has been mismanaged or any provisions of this Act, the Statute or the 

Ordinances has been intentionally violated, it may instruct the concerned 

authority/University to rectify the violation and set right the mis-management. On 

further complaint of non-compliance of the above instructions, the Trust may be 

instructed to rectify the errors. However, even if thereafter it is not removed, the State 

Government may after a show cause notice to the Trust and considering its reply may 

seek approval of the University Grants Commission to de-recognize the University and 

after such approval the motion shall be laid down before both the Houses of the State 

Legislature to get it passed by three fourth majority of the same and after that a 

notification regarding the same may be issued."  

STATMENT OF OBJECTS AND REASONS 

The Mohammad AN Jauhar University Act, 2005 (U.P. Act no. 19 of 2006) has been enacted to 

provide for the establishment and incorporation of a teaching University sponsored by Maulana 

Mohammad Ali Jauhar Trust at Rampur in Uttar Pradesh and for the matters connected therewith and 

incidental thereto. Beside the objects provided in the said Act, to remove illiteracy and poverty among the 

Muslims by imparting modem and classical education with a view to bringing them at par with other 

citizens of the country and for development thereof and to promote Oriental and Islamic studies and give 
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instructions in Muslim Theology and Religion and to impart moral and physical training are also the 

objects of the said University which are required to be included in the objects of the said University. The 

objects of the University shows that the University is of a minority nature but in the said Act the said 

University has not been declared as a minority institution. It has, therefore, been decided to amend the said 

Act mainly to provide for the inclusion of the said objects in the objects of the University, declaring the 

said University to be a minority University, increasing the amount of permanent endowment-fund from ten 

lakh rupees to two crore rupees, conducting of the enquiry with respect to the mismanagement or the 

violation of the provisions of the said Act, by an enquiry committee headed by a retired High Court Judge 

with two members one from the State Government and the other from the Executive Council instead of by 

n inquiry authority consisting of an officer or an authority appointed by the State Government and passing 

of notice for derecognizing the University by three-fourth majority instead of two-third majority of the 

members of the Houses of the State Legislature. 

The Mohammad Ali Jauhar University (Amendment) Bill, 2007 is introduced accordingly. 

By order, 

S. B. SINGH,.

Pramukh Sac/u

lito-c9iolkotfo—Voto 184 MYILI*0)-2014—(524)-599 AffaTi ( 	7/a0/3TP:19tE) I 

\TRioZiolto—Voto 54 TITO f4Z1Tt-2014—(525)-500 Sdkni (ct).41,c,(/eto/anch-te) I 








	00000001
	00000002
	00000003
	00000004
	00000005
	19 of 2006

	00000006
	10 of 2014
	28 of 2016

